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SHRI BRATIN SENGUPTA  (West
Bengal): Mr. Vice-Chairman, Sir, this issue
had been discussed in detail on many
occasions in this House. I would only request
the Minister and the Central Government to go
through the record of those discussions and
take notice of what the non. Members had said
at that point of time. A similar complaint has
been made now and I request the Central
Government to take immediate action ir the
matter. If the matter is further delayed, the
situation will become worse and we will never
be able to catch the culprits. Therefore, I draw
the attention of the Central Government to this
issue and request them to immediately go into
the record and take appropriate action on the
basis of what the non. Members had said. I
had an opportunity to visit the area and I had
myself seen what the real situation was. I am
not going to narrate that thing here. It requires
and immediate attentionby the Central
Government.
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SHRI A. VIJAYA RAGHAVAN (Kerala):
Sir, 1 also associate myself with the views
expressed by the hon. Member.
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